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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 44 of 2022
EXECUTION APPLICATION 24 OF 2023

IN THE MATTER OF:

SAKET GIRLS PG COLLEGE

Through its Authorized Representative
Arvind Srivatsava, Trustee
Saket Girls PG College, Gaighat Road,

Dahilamau, Pratapgarh, Uttar Pradesh ... Applicant
- VERSUS -
The Executive Officer
Nagar Palika Parishad,
Bella Pratapgarh, Uttar Pradesh
230001 ....Respondent
INDEX
S.NO | PARTICULARS PAGE NO.
1. ACTION TAKEN PLAN WITH AFFIDAVIT ON
BEHALF OF EXECUTIVE OFFICER, NAGAR 1-9
PALIKA PARISHAD
2 A true copy of the daily pumping of water from the low

) ; 10
line area is attached here as Annexure 1.

3 A true copy of the sanitation inspector has provided an
on-site photograph of the drainage work, which is 11
attached here as ANNEXURE 2.

4 A true copy of the letter by NPP to UPPCB is annexed 12
here as ANNEXURE 3.
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5 A copy of the order passed by the Hon'ble High Court
Division Bench, Lucknow, concerning the payment of 13-32
dues to 12 employees, is attached here as ANNEXURE 4.

6 A copy of the verification, and an on-site photograph of
the ongoing work, tagged with the government order, is 33-34
attached as Annexure 5.

THROUGH

PRIYANKA SWAMI

ADVOCATE

Counsel for EO, NAGAR PALIKA PARISHAD, BELLA PRATAPGARH
F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014

Date: 23 .06.2024
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 44 of 2022
EXECUTION APPLICATION 24 OF 2023

IN THE MATTER OF:

SAKET GIRLS PG COLLEGE
Through its Authorized Representative
Arvind Srivatsava, Trustee

Saket Girls PG College, Gaighat Road,

Dahilamau, Pratapgarh, Uttar Pradesh ... Applicant
- VERSUS -

The Executive Officer

Nagar Palika Parishad,

Bella Pratapgarh, Uttar Pradesh

230001 ....Respondent

ACTION TAKEN PLAN WITH AFFIDAVIT ON BEHALF OF EXECUTIVE
OFFICER. NAGAR PALIKA PARISHAD

I, SH. RAM ACHAL KUREEL, s/o SH.MOHAN LAL KUREEL, aged about
50 years, posted as EXECUTIVE OFFICER, of Govt. of Uttar Pradesh, do

hereby solemnly affirm and state an oath as under.

1. In compliance with the order dated 10.04.2024, an affidavit has been
filed before this Hon’ble National Green Tribunal as directed in the

order -
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“12. Counsel for the State has submitted that District Magistrate has sent the
communication to Principal Secretary Urban Development on 08.04.2024 and
he candidly admits that till now no communication is sent to the Election
Commission. Hence, we find that in the report of Executive Officer, Nagar
Palika Parishad, Pratapgarh statement that “we have diligently pursued the
necessary approvals by sending a letter through the District Magistrate to the
Election Commission, seeking sanction to open the tender prior to the

elections. ” is incorrect.

13. In the latest action taken report filed on 09.04.2024, prayer is to grant of
three months time to complete the work by 15.08.2024.

14. Learned Counsel for Executive Officer, Nagar Palika Parishad has
submitted that work will be completed by that time.

15. Let fresh action taken report be field by Learned Counsel for Executive
Officer, Nagar Palika Parishad atleast one week before the next date of
hearing disclosing the further action taken as also the manner in which

sewage water will be treated after construction of drain.

16. List on 01.07.2024”

1. That the Nagar Palika Parishad is not responsible for the delay; rather, the
delay has been due to circumstantial factors. Therefore, there is a need for
additional time to address this issue. The problem of waterlogging has been
resolved promptly by constructing the required drain. Currently, the problem
of waterlogging around the premises is being managed regularly using a
sewer suction machine, for the daily pumping of wastewater in compliance
with orders passed by the NGT. The water is collected from the school

premises and the low line area is transported to the STPs for treatment. A
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resource available to the Nagar Palika Parishad, Bela, Pratapgarh. A true
copy of the daily pumping of water from the low line area is attached here as
Annexure 1.

. That regarding the waterlogging observed around the college premises
during the inspection by authorized officials from Rae Bareli on 25-5-2024,
it is important to note that this day was a public holiday due to the Lok
Sabha general elections in Pratapgarh district. All government officials and
employees were assigned to election duties, and traffic was completely
banned on that date, therefore no movement of drainage was possible. As
such, the report by the Pollution Control Board officials indicating no action
was taken to address the waterlogging appears to be inconsistent. The
sanitation inspector of the NPP stated in his letter dated 07-6-2024 that water
drainage is being carried out daily using a sewer suction machine. During
the inspection by the Pollution Control Board, no municipal employee or
officer was informed either by telephone or in person. Consequently, the
Pollution Control Board's report is misleading and false, as it was submitted
without an on-site inspection, which is detrimental to the economic interests
of the Nagar Palika Parishad. In support of his statement, the sanitation
inspector has provided an on-site photograph of the drainage work, which is
attached here as ANNEXURE 2.

. That in view of the circumstances, the environmental compensation which is
imposed by the State Board from 15-6-2022 to 30-10-2023 (for a total of 17
months) at the rate of Rs. 5.00 lakh per drain per month amounts to Rs.
85,00,000/- (Rupees eighty-five lakh). Additionally, from 01-11-2023 to
25-5-2024 (for a total of 07 months), it amounts to Rs. 35,00,000/- (Rupees
thirty-five lakh) at the rate of Rs. 5.00 lakh per drain per month. It is not

feasible for the municipality to deposit these amounts totalling Rs.
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1,20,00,000/- (Rupees one crore twenty lakhs). Therefore, you are requested
as per section 15 of the NGT act, to levy the environmental compensation,
when there is no restoration of the environment. As per section 15 of the
NGT act, we are restituting the environment to its full restoration, and for
the past violation, it is requested to reconsider the amounts of Rs.
85,00,000/- (Rupees eighty-five lakh) and Rs. 35,00,000/- (Rupees
thirty-five lakh) on the Municipal Council Belha-Pratapgarh, which is levied
as environment compensation. The letter is still under consideration by the
member secretary, UPPCB. A true copy of the letter by NPP to UPPCB is
annexed here as ANNEXURE 3.

. That the financial resources of the NPP Belha-Pratapgarh are extremely
limited, resulting in outstanding retirement dues of approximately Rs.
4,50,00,000/- (Rupees four crores fifty lakhs) to retired employees. Due to
these constraints, it has been challenging to disburse the dues to these
employees. Retired employees are submitting daily applications to higher
officials, requesting payment of their outstanding dues. Additionally, some
retired employees have appealed to the Hon'ble High Court for the payment
of their post-retirement dues. In response, the Hon'ble Court has issued
instructions to pay the outstanding dues, and the process of payment is
currently underway.

. That in compliance of the order passed by the Hon’ble High Court, the
Principal Secretary of the Urban Development Section-6, Uttar Pradesh
Government, has issued directions, as per letter No. 1783/Bhi-6-2023 dated
October 19, 2023, indicating that the payment of retirement dues to retired
employees of the Centralized Service of Local Bodies should be prioritized

as per the High Court Order. A copy of the order passed by the Hon'ble High
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Court Division Bench, Lucknow, concerning the payment of dues to 12
employees, is attached here as ANNEXURE 4.

. That it would be appropriate to carry out the construction of the drain in
question as per Government Order No.
363/2024/Ni-5-2024/001-com.no-1798624 dated March 14, 2024, which is
part of the sewerage and drainage scheme of the state sector for the financial
year 2023-24. An amount of Rs. 4.99 lakhs has been approved for the
construction of the mentioned drain from the allocated funds. Tenders for the
construction were invited from March 15, 2024, to April 19, 2024. However,
it was informed before that due to the Model Code of Conduct coming into
effect in view of the Lok Sabha General Elections-2024, the tenders
scheduled to be opened on April 19, 2024, will not be able to take place.

. That it is known that, by letter no. 2249/LBC-2024 dated April 08, 2024,
from the office of the District Magistrate Pratapgarh, permission was sought
from the Honorable State Election Commission, Uttar Pradesh, to open the
tender. In sequence, the Chief Electoral Officer of Uttar Pradesh, Lucknow,
via letter no. 431/1.LE.O./Letter/TERI/U.A.-111/U.P./2024 (Ref)/17523 dated
___, and the government's letter no. 1387/Mau-7-2024 comp-1803860
Nagar Vikas-7 Lucknow dated May 13, 2024, emphasized the importance of
addressing waterlogging and drainage issues. These letters highlighted the
necessity of opening the tender and issuing a work order, but unfortunately,
there was no response or approval from the election commission. Therefore
we had to wait till the elections were over.

. That the Approval for the construction has been granted with the stipulation
that no mention of the project shall be made to obtain political advantage in
any manner. In compliance with this condition, the technical bid was opened

on 21-5-2024. However, due to the sudden demise of the Honorable
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Chairman of NPP Pratapgarh on 22-5-2024, the financial bid could not be
opened.

9. That in the Following the Principal Secretary of Uttar Pradesh Government,
Urban Development Section-6, Lucknow's letter no. 841/nine-6-2024 dated
June 07, 2024, the District Magistrate, Pratapgarh, has been authorized to
discharge the official responsibilities and functions of the Chairman,
including opening financial bids and forming a work contract with the
lowest bidder. Consequently, work has commenced at the site. For
verification, an on-site photograph of the ongoing work, tagged with the
government order, is attached as Annexure 5.

10. Further, it 1is most respectfully submitted that considering the
above-mentioned circumstances The NPP, Bela Pratapgarh must be given an
opportunity to complete the ongoing projects and protect the environment
issues within its jurisdiction and shall file its compliance before the next date

of hearing after 15th August, the work will be completed.
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PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously
be pleased to:

1. To grant us time till 15th August to complete the ongoing construction of the
drain.

i1.  Pass any such other order as may deem fit

THROUGH

PRIYANKA SWAMI

Advocate

Counsel for EO, NAGAR PALIKA PARISHAD, BELLA PRATAPGARH

F- 13, Ground Floor, Jangpura Extension,

Date: 23.06.2024 New Delhi- 110014
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IN THE N""‘TIGNAL GREEN TRIBUNAL

PRINC]P&L BENCH NEW DELHI
ORIGINAL APPLjcor1ON NO- 44 of 2022

: 3
EXECUTION APPLjcATION 24 OF 202
[N THE MATTER OF:

SAKET GIRLS PG COLLEGE

Through its Authorized Representative
Arvind Srivatsava, Trustee

Rakgl Girls PG College, Gaiphat Road :
Dahilamau, Pratapgarh, Uar Pradesh L Applicant

- VERSUS -
The Exccutive Officey

Magar Palika Parishad,
Bella Pratapgach, Uttar Pradesh
230001 ....Respondent

AFFIDAVIT

Affidavit of SH. RAM ACHAL KUREEL  aged about 50  years sfo SH. MOHAN LAL
presently posted as EXECUTIVE OFFICE having an office at NAGAR PALIKA

KUREEL,

RISHAD, BELHA, DISTRICT - PRATAPGARH.

PARISHAD,

1. That I am posted as stated above and well conversant with the facts of the present case

and as such competent to swear this affidavit before this Tribunal,

2. That the accompanying action taken report has been drafied by our counsel upon my

instructions.

.1 the contents of the accompanying reply are true and correct, the knowledge has bheen

52 \
\ HiT giferseT 9iER
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,,/ ‘ ' ) 'NQUUal Citation No. - 2024:AHC.L K0:39510 b
Case ;-
ase :- WRIT - A No. - 4098 of 2024

Il;etitioner :- Rama Kumar Yaday

Despondent :- State Of U.P. Thru. Prin. Secy. Deptt Of Urban
evelopment Lko And 3 Others

gounsel for Petitioner :- Dinesh Kumar Ojha, Anju Singh
ounsel for Respondent :- C.S.C.,Sampurna Nand Shukla

[ Hon'ble Shree Prakash Singh.J,

Heard learned counsel for the petitioner, Sri
Pradeep Kumar Singh, learned Additional Chief
Standing Counsel for the State and Sri Virendra
Pratap Pratap Singh, Advocate holding brief of Sri
Sampurna Nand Shukla, learned counsel for the

opposite parties no. 3 & 4

Instant writ petition has been filed with the
following reliefs :-

"(i) Issue a writ, order or direction in the nature of
mandamus commanding the opp. parties to grant the post
retiral benefits including, Gratuity, arrears and others
consequential service benefits after his peacefully
retirement on 31.08.2016 from the post of Sanitory

Supervisor from the office of opp. party no. 3, in the
interest of Justice.

(i) Issue a writ, order or direction in the nature of

mandamus commanding to the opp. party to make
payment of post retiral benefit with interest of market rate

from the date of retirement till date of actual payment to
the petitioner.

(iii) Issue a writ, order or direction in the nature of
mandamus commanding to the opp. party no. 3 to take the
necessary decision on the pending representation dated
01.03.2023, regarding the payment of post retiral benefits
including, Gratuity, and others consequential service
benefits, due arrears with interest of market rate till the
date of actual date of payment, which is contained as
annexure No. 1 to this writ petition.

(iv) Issue any other writ, order of direction which this
Hon'ble Court may deem fit and proper under the
circumstances of the case in favour of the petitioner. "

Contention of learned counsel for the petitioner is

13 @ Scanned with OKEN Scanner
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that the petitioner has moved representation on
01-03-2023 before the opposite party no. 3, which
is still pending consideration. He further submits
that the interest of justice would be sub-served if
this Hon'ble Court may be pleased to direct the
opposite party no. 3 to consider and decide the
representation of the petitioner, within stipulated
period of time, as may be fixed by this court,

Learned counsels appearing for the opposjte
parties have no objection to the contention
aforesaid.

In view of the aforesaid and without entering intp
/ the merits of the case, the opposite party no. 3 is
hereby directed to consider and decide the
representation of the petitioner dated 01-03-2023,
within period of eight weeks from the date a
certified copy of this order js produced before him.

With the aforesaid observations, the writ petition is
disposed of. '

Order Date :- 24.5.2024
AKS

Authenticated Copy

DJ':_,”N/;:S-OS Lot

Section Officer
Comyputznzed Copying Centre
Higi: Cour Luckncw Bench
Lucknow

““\e \}|
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Neutra| Citation No. -

2023:AHC-LKO:62328

Case :- WRIT . A No. - 7098 of 2023

Petitioner :. Riyaj Ahmag
Respondent i= State Of U.P. Thru. Addl. Chief

Secy. Urban Development Deptt. Lko. And 3 Others
ounse| for Petitioner :- Anup Kumar Mishra

Counsel for Respondent ;- C.S.C.,Sampurna
Nand Shukia

‘ble P B

1. Heard learned Counsel for the petitioner,
learned Standing Counsel and Sri Sampurna Nand

Shukla, learned Counsel appearing on behalf of
the respondents no.3 and 4.

2. The present petition h

as been filed seeking
following reliefs:

"1- Issue a writ, order or direction in the nature of
mandamus commanding to the o

4 / Executive Officer, N

lowing directions have
been issueq: .

"In view of above, the writ petition is disposed of
with direct .

15 @ Scanned with OKEN Scanner
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period, the petitioner

shall be entitled for interest
on all the retirg| dues

: at the rate of 8% from the
date it was due, which

_ : may be recovered from the
officer/official responsible for delay of payment."

4. Considering the abovesaid, the present petition
Is disposed off with directions to the respondents
to pay the remaining amount of retiral dues to

which the petitioner is entitled within a period of
three months from today.

5. The respondents shall also consider the claim of
the petitioner for grant of interest on the
outstanding dues while making the payment and
while deciding the claim of interest,‘ _the
respondent shall consider as to whether in similar

circumstances other persons have been granted
the said benefit or not?

Order Date :- 26.9.2023
Arun

Authent cated Copy

=
Assisg”t%eg}islrar
Computerized Copying Centre
High Court, Lpcknow Bench
Lucknow

HIGH COURT OF JUDICATURE AT ALLAHABAY

16 @ Scanned with OKEN Scanner



Eoh

Case :- WRIT - A No. - 1053 of 2024
Petitioner - Nand Kishor Yadav

Respondent :- State Of U.P. Thru. Addl. Chief Secy. Urban Developemnt
Deptt. Lko And 3 Others

Counsel for Petitioner :- Anup Kumar Mishra
Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla

Hon'ble Manish Mathur.J,

Heard learned counsel for petitioner, learned State Counsel

Neutral Cltatlon No. - 2024:AHC-LKO: 13774

appearing on behalf of opposite parties 1 and 2 and Mr.
Sampurna Nand Shukla learned counsel for opposite parties 3
and 4,

Petition has been filed seeking a direction to the opposite |
parties for expeditious payment of retrial dues to petitioner

along with arrears of pension and interest.

For the aforesaid grievance, the petitioner has already submitted

a representation but seeks liberty to file a fresh representation

before the authority concerned.

Considering innocuous prayer being made by learned counsel
for the petitioner and without entering into the merits of the
case petitioner is granted liberty to file a fresh representation
before opposite party No. 4 i.e. Executive Officer, Nagar Palika
Parishad, Belha, Pratapgarh. In case such a representation is
filed, the same shall be decided within period of ' six_weeks.
from the date a certified copy of this order is produced before

the said authority. He shall also take into account the delay in

HIGH COURT OF JUDICATURE AT ALLAH‘AB.AD

payment and shall pass appropriate orders with regard 1o
interest payable to petitioner as well.

With the aforesaid directions, the writ petition stands disposed

of, -

Order Date :- 16.2.2024
T e kvg/- Authenneat

ATl
P w';aauounvmg

ed Copy

%ol 12
Sechinn ( ice

Compitog ’

L [T PRI A.‘.I.,' 'l""‘”‘“'l'nﬂd ’
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Neutral Clation No. - 2024, AHC-LKO:14410

Court No, - 17
Case :-
se :- WRIT - A No. - 1183 of 2024
;:;ition:r :- Ram Nath Pal
pondent :- State Of U i
e - Sae Of1 P. Thru, Add!. Chief Secy. Urban Development
a, Amit Bhatt

(C:0unse! for Petitioner :- Anup Kumar Mishr
ounsel for Respondent :- C.S.C., Sampurna Nand Shukla

learned Staté

learned counsel for petitioner,
ties 1 and 2

ehalf of opposite par

Heard
nd Shukla learned counsel for

Counsel appearing on b

and Mr. Sampurna Na
opposite parties 3 and 4.
tion to the opposite

eeking a direc
f all retrial penefits dué

Petition has been filed s
f salary and arrears 0

parties for expeditious payment 0
to petitioner along with arrears. 0
pension along with interest.

For the aforesaid grievance, the petitioner has already
presentation but seeks liberty to file a fresh

submitted a re
representation pefore the authority concerned.
er being made by learned

Considering in
counsel for the petitioner and without entering into the
se petitioner is granted liberty. to file a

merits of the ca
fresh representation before opposite party No. 4 i.e.
Officer, Nagar palika Parishad, Belha, District
resentation is filed, the

Executive
in case such a rep
ix weeks from the

pratapgarh.

same shall be decided within period of s

date a certified copy of this order is produced before the
take into account the delay in

said authority. He shall also
ayment and shall pass appropriate orders with regard t0
interest payable to petitioner as well.

aforesaid"dir'ections, the writ

nocuous pray

petition . stands

with the
disposed of.

Order Date :- 19.2.2024
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Cout No, = 17

Case 1 WRIT - A No. - 1135 of 2024
Petitloner :- Jagdish Pa)

Respondent :- State OF U.P, Thru, Addl Development Deptt. U.P.
Lko. And 3 Others . Chief Secy Urbon Develop

Counsel for Petitioner |- Anup Kumar Mishra
* Counsel for Respondent :- C.S.C.,Sompurna Nand Shukla

Hon'ble Manish MathurJ,
Heard learned counsel for petitioner, learned State C(:jur;slfti kf]‘;r
opposite parties no.l & 2 and Mr. Sampurna Nan ;

i avs for and
learned counsel for opposite parties n0.3 & 4f.v;hgi [pr y
is granted three weeks' time to file counter affidavit.

List this case on 14,03.2024.

' ime i ‘ ensure
In the meantime, opposite p.a;ties are directed to
payment of admitted dues of petitioner.

Order Date :- 16.2.2024
Subodh/-

Authenticated Copy
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Seniion Officer Lo
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Hiah Cooa Lesene e
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Neutral Citation No. - 2024:AHC-LKO:13831
Court No, - 17

Case :- WRIT - A No. - 1141 of 2024

Petitioner :- Nanky Ram

Respondent :- State Of U.P. Thru. Addl. Chief Secy, Urban Development
Deptt. U.P. Lko. And 3 Others o

Counsel for Petitioner :- Anup Kumar Mishra, Amit Bhatt

Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla

Hon'ble Manish Mathur.J.

1. Heard learned counsel for petitioner, learned State Counsel
appearing on behalf of opposite parties no.l & 2 and Mr.

Sampurna Nand Shukla, learned counsel for opposite parties
no.3 & 4.

2. Petition has been filed seeking a direction to opposite paljties
to consider petitioner's representation for counting services

rendered by him prior to regularization as qualifying service for
- purposes of pensionary benefits.

3. For the aforesaid grievance, petitioner has already submitted
a representation dated 02.12.2023. At present learned counsel

for petitioner restricts his prayer for a final decision with regard
to same.

4. Considering innocuous prayer being made by learned counsel
for petitionér and without entering into the merits of the case,
opposite party No.4 ie. Executive Officer, Nagar Palika
Parisad, Belha, Pratapgarh is directed to consider and decide
representation dated 02.12.2023 within a period of eight weeks

from the date a certified copy of this order is produced before
said authority. Petitioner shall annex a copy of representation
dated 02.12.2023 alongwith a certified copy of this order.

5. With the aforesaid observation, petition stands disposed of.

Order Date :- 16.2.2024
Subodlv/-

~
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APPEAL No. - 968 of 2006

M

© Case :- SPECI

Ll . )
Appellant :- Nagar Palika Parishad Thru Exec.Officer
Respondent :- Hamid Ahmad S/S 6280/ 1996

Counsel for Appellant :- Sampurnanand
Counsel for Respondent :- U.N. Mishra, Akber

Ahmad,Akhilesh Kalra,Chinmay Mishra,Gaurav
Singh

Mehrotra,Rani

y the Jearned counsel for the

1. The case was mentioned b
respondent.

of the mention having been

2. Despite service of written notice
pellant has not turned up.

made, the learned counsel for the ap

3. In these circumstances, the interim order passed in the special

appeal, is hereby discharged.

4. List this special appeal for hearing in the month of January,
2024.

5. The notice is taken on record.

(Brij Raj Singh,J 2 (Attau Rahman Masoodi,J.)

Order Date :- 4.1.2024
Rajneesh JR-PS)
N

Authenticated Copy

Seclion Officer
Computenzed Cooying Leatre
High Court. Lucknow Bench
Luckndw
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Neutral Cltation No. - 2024: AHC-LKO:39464

(2Y 290 -
Court No, - 29

o7

Case :-
ase :- WRIT- A No. - 4089 of 2024

l;etitioner - Raj Kishor Singh
Despondent - State Of U.P. Thru, Prin. Secy. Deptt Of Urban
evelopment Lko And 3 Others

Counsel for Petitioner :- Dinesh Kumar Ojha,Anju Singh
Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla

Hon'ble Shree Prakash Sineh.J

Heard learned counsel for the petitioner, Sri
Pradeep Kumar Singh, learned Additional Chief
Standing Counsel for the State and Sri Virendra
Pratap Pratap Singh, Advocate holding brief of _?lrl |
Sampurna Nand Shukla, learned counsel for the
opposite parties no. 3 & 4 i

Instant writ petition has been filed with the
following reliefs :-

"(i) Issue a writ, order or direction in the nature of
mandamus commanding the opp. parties to grant the post
retiral benefits including, Gratuity, arrears and others
consequential service benefits in compliace of letter no.
29/LBC/2019 dated dated 14.01.2019 issued by District
Magistrate, Pratapgarh, which is contained as annexure
No. 4 to this writ petition.

(i) Issue a writ, order or direction in the nature of
mandamus commanding to the opp. party to make
payment of post retiral benefit with interest of market rate
from the date of retirement till date of actual payment to

the petitioner.

(iij) Issue a writ, order or direction |

mandamus commanding to the opp. pgrt;/nncf.hg tgatgi,: thOf
necessary decision on the pending representation dat 3
gs,os.gozz, regarding the payment of post retiral ben f?
mc!udgng, Gratuity, and others consequential s i
benefits, due arrears with interest of market rate tg;;'v he
date of actual date of payment, which is containl dthe
annexure No. 2 to this writ peiitio?zs

(iv) Issue any other writ, order ; : .
Hon'ble Court may deem fit of direction which this

\ d

circumstances of the case in favourrgtj' tlfer %p;i;tio%r;ge[ e
Contention of learned coun
that the petitioner has m
06-06-2022 before the op

sel for the petitioner i
er is

ov_ed representation on

Posite party no, 3, which
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IS still pending consideration. He further submits
thfat the interest of justice would be sub-served if
this Hon'ble Court may be pleased to direct the
opposite party no. 3 to consider and decide the
representation of the petitioner, within stipulated
period of time, as may be fixed by this court.

Learned counsels appearing for the opposite

parties have no objection to the contention
aforesaid.

In view of the aforesaid and without entering into
the merits of the case, the opposite party no. 3; h|s
hereby directed to consider and decide 022e
representation of the petitioner dated 06-06-2t é
within period of eight weeks from the dahc_e

certified copy of this order is produced before him.

With the aforesaid observations, the writ petition is
disposed of.

IR o

Order Date :- 24.5.2024
AKS

Authenticated Copy

N N .
Do o
Section Officer
Computenzed Capying Centre

High Courr Luciknow Bench
Lucknow
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Neutral Citation No. - 2024:AHC-LKO:18947

w

Case :- WRIT - A No. - 1632 of 2024

Petitioner :- Umendra Bahadur Singh

Respondent :- State Of U.P. Thru. Addl. Chief Secy. Urban

Development Deptt. Lko. And 3 Others
Counsel for Petitioner :- Anup Kumar

Mishra :

Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla

. '

Heard learned counsel for petitioner,
appearing on behalf of oppasite parties

learned Staie Counsel

1 and 2 and Mr

Sampurna Nand Shukla learned counsel for opposite parties 3

and 4.

Petition has been filed seeking a direction 10 the opposite
parties for expeditious payment of all retrial benefits due to
petitioner along with arrears of salary and arrears of pension

along with interest.

For the aforesaid grievance, the petitioner has already submitted
a representation but seeks liberty to file a fresh representation

before the authority concerned.

Considering innocuous prayer being made by learned counsel
for the petitioner and without entering into the merits of the
case petitioner is granted liberty to file a fresh representation
before opposite party No. 4 i.e. Executive Officer, Nagar Palika
Parishad, Belha, Pratapgarh. In case such a representation is
filed, the same shall be decided within period of six weeks from
_the date a certified copy of this order is Produced before the
said authority. He shall also take into account the delay in
payment and shall pass appropriate orders with regard to

interest payable to petitioner as well.

of.

Order Dafe :- 1.3.2024

Authentcated Copy

/A%i/' o)
- O
= Assistani Reg:sasr M)

Compuienzed Copvinal Centre

Hiah Courl, Lucknow #2nch
Lucsknow
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With the aforesaid directions, the writ petition stands disposed
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Case :- SERVICE SINGLE No. - 4370 of 2002

e

Petitioner :- Ajeet Pra;ap Singh

Respondent :- State Of U,P.Through Secy.
Counsel for Petmoner - Nagendra Sipgh,Arun Kumar Gu ta,Surendra
Pratap Singh F '
Counsel for Respondent :- C.S.C.,Sampurnanand

Heard Sri Surendra Pratap; Smgh leamed counsel for
Sri Alok Shamma, Ieamcd Addl. Chief Standing Counsel for the

respondent Nos. 1 and 2 and Sri Pankaj Shukla, Advocate }Loldmg brief of
int Nos. 3 to 5.

the petitioner,

Sri Sampurnanand Shukla learned counsel for the respondg
By means of lhe present writ petition, the petmoner has sought the

following main rellefs:- ,
-

“(i) Issue a writ, ofder or direction in the nature of Certiorari quashing
order of reversion of the petitioner from higher pay scale of 950-1500 to
{ower pay scale of Rs. 800-1 100, if any, and the order of recovery of Rs.

2000/- per month from the salary of the petitioner, if any, after

summoning the same from it's custodian.

(ii) Issue a wril, order or direction in the nature of mandamus
commanding the Opposite partiés to allow the petitioner to continue on
the post of Tax Colfector in the pay scale of Rs. 950-1500.

(iii) Issue a writ, order or direction in the nature of mandamus
commanding the Opposite parties not to recover Rs. zbgo/, per month i

JSrom the salary of the pelitioner in view of the alleged order of reversion
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3

————a

(iv) Issue a writ, opde,

or direction in
. € nat p
commanding the Opposite ure of mandamus

parties to refund the.
-amount recovered
the salary of‘ the petitioner." o

couns:h;: :::S:Zigﬁ:::r l'seliefs. sought in the writ petition, learned

ubmitted that the father of the petitioner
expired while serving on the post of "Kar Samaharta" (v wmméam).
Thereafter, the petitioner was appomted on compassionate ground on the
post of "Tax Collestor" vide order dated 03.08.1991. Pursuant to the same,
the petitioner joiﬁed the said post. The-pay-scale of the post of Tax

Collector at the time of :'_appointment'of the petitioner was Rs. 950-1500/-.

In this regard, reliancé“ has been placed on the Government Order dated i
14.02.1990, ! o Lo

It is further stated that till submission of audxt objectxon, the
petitioner was gemng salary in the pay-scale.of Rs. 950- 1500/- The audit

objection relates to; the ﬁnanc1a1 year 1998-1999. Lo ]
S
It is further stated that 1he sajary to the petitioner in the pay-scale of

Rs. 950- 1500/- was pald Till December 1999. Thereafter, keepmg in view
the audit objection, the salary of the petltxoner was reduged to the pay-
scale of Rs. 800-1 150/-, which beplongs to the post of "Kar $amaharta" (¥
wmréen) and it does not:belongs tothe post of "Tax Collector".

It is further stated that the audit team only consideted the post of
father of the petltnonelfl e. "Kar Samaharta" (3R Wﬂ'réﬂr} however in fact
the petitioner was appomled on the post of "Tax Collecd
scale of Rs. 950- 1500/-

in the pay-

In addition to th{: reduction of pay-scale of the petitioner, the order

of recovery of Rs. 20007- per month from the salary of the petmoner was
also passed. ‘

It is further stated that keeping in view the p‘ost on which the
petitioner was appointed i.e. "Tax Collector” having pay-scale of Rs. 950-

1500/-, the audit objection/report so as the order of recovery and reduction
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/ of pay-scale is.unjus'tiﬁéd and is liab[e to be i

Accord; ayeris
ngly, the Prayer is to allow the writ petition

Per contra, - ] P ; | f of
n ra|_S_r:1," _.ank_aj Shukla, Advocate holding brief of Sri |
Sampurnan ukla Je ‘co ' on
nanand Shuk_lf i ']eamed,counsel for the respondeﬁf Nos.3t0 5

the basis of ;
S 1€ averments made in the it ¢
N € counter affidavit opposed i
petition, ) " e
‘ 4
Heard the leamed counsel for the parties and perused the record.

It appears from the order of appointment of the ﬁetitioner dated |
02.08.1991 that the‘;"petitioner' was appointed on the;post of "“Tax |
Collector" in the pay-scale of Rs. 950-1500/-, which oh reproduction

reads as under:- : |
. |

K "R ,

sft- yrofier war fe ga w@o aed AR fE Fae o !

Tl Rrem gargTe @) FEf sway TERT @ eIed feme :
3-8-91 B U ¥ 27w Folrey B 4T O¥ averd Y @ fAarh
&1 qw ITTAT 950-20—1150—F07I0—~25—1500 &Y F L

&1 gaa gl gofa: srvard &ty
It is also evident from the Government Order dated 14.02.1990 that

the pay-scale of the post of "Tax Collector” is Rs. 950-1500/- and the pay-
scale of the post of "Kar Samaharta" (¥ w#réan) is Rs. 800-1150/-, The
relevant portion of the Government Order dated 14.02.1990 on

reproduction readg as under:~

"o FRAT (TR /B~ 340-550 950~20~1150~T0R0~

)/ crafaris, 25-1500
aRE /RN B '

(wmar) /ST /

wary s/ e5T/

Reard ey / foifde

-2 /A fofd® /

TR

TR /TG

fréeres / sramaat/

HETTH e .
10 FTICVHT (38) /48 340-550  950—20—1150-20vi0—
(ar7d) afsw 251500 (Fafere
&erre) derr)
l" BT (7F)/ /TN 330495 940—20~1150~T0WD
gazv /0 ew R 25—1500

—_— e
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12 frzarse (Frf
T 2o g}gﬁ?)// BY  330-495 82152;;5—900—30#0-20_
sy @13 fey s
feh / viey i
ForaIgT /oy
I/ Hew v/

AR Riev

13 9199 &R U7 Iovq 800—15—1010~20%0~
MERT,/ AL 20-1150.
- H2w) / daef—

Fe¥ (AFTIR) /

/3w T /7
Guvarsor / i argw
(orafiféra) /T2
Al / Mex X/

Hrev AT fbev/

TR JIEAR/ DR

BTEIR / 2R FRR )/ _ ;
TANR /T TG/ . . A

It further appears, from the contents of para 4 gf the counter

affidavit ﬁlet':i-.b‘y the .cbhtgsting respoﬁdent Nos. 3 to S'th‘at_

325-475

the petitioner
was appointed on.the past of "Tax Collector (Kar S_ahg"ri‘hakar), which
on reproduction rea.a'sj;a’s':}mdl?r‘:- - y
"4, T/—u'u 1he ';‘J.e.'itia'n;zr's' claim mainly by mea"S‘O}’presem

writ petition is recovery of Rs. 2000/- per month|from his
salary be not be made and this Hon'ble Court mdy permit

the petitioner (o continue on the post of Tax Collegtor (Kar
Sangrahakar) in sca!e?of Rs. 950-1500/-."

In para’10. pf the counter affidavit, it has also been"l-stated that t‘he

\](ere confirmed

|-
\

In view of the: aforesaid facts, it is established tba. the petitioner
was appointed vi;ie order dated 03.08,1991 on the post of '|Tax Collector”
having pay-scale of ";,Rs. 950-1500/- and not on the

post of "Kar
Samaharta” (@R Wﬂ'é?ﬂ) . L

services of the petitioner on the post of "Tax Collector"
: Tt N . . . -
by the Authorities vide letter dated 22.10.1992.

In view of the aforesaid finding, the audit objection so as the

reduction of pay from the pay-scale of Rs. 950-1500/- to the pay-scale of

28
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Rs. 800-1150/- is unsustamable in the eye of law and ’xs liable to be

interfered with by tmq Court. : !

Fo 4
r the foregomg reasons, the writ petition for the feliefs sought is
r

allowed., Consequences shaII follow

It is further prqv;ded _lhal if the:recovery, as stated, |has been made
bnt Nos. 3 to 5,

atitioner within

of this order. It

from the salary of the petitioner by the cantesting respond
then the amount so recovered shall be refunded to the p
three months from the date of production of certified copy

“shall be paid with snmple interest @ 6% per annum.

Order Date :- 25.2.2020

Arun/- . .
authenticated Coby ! |

W o2 D& 7_1:,‘7,0

gection Oficer,
Compulpﬂzed Cooying t- (’E"\"e
igh Cauft Luckasy ffench '
Lucknde : ' ,
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’ | Neutral Citation No. - 2024:AHC-LKQ:36893
Case :- WRIT - A No. - 3734 of 2024

Petitioner :- Shiv Kumar

Respondent :- State Of U.P. Thru. Prin, Secy. Deptt. Of Urban
Development Lko. U.P. And 3 Others

Counsel for Petitioner :- Anju Singh,Dinesh Kumar Ojha
Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla

tlon'ble Shree Prakash Singh.J.

\ Meard learned counsel for the petitioner, Sri
R.S.Tewari,learned counsel for the Sta;e ang gr:
Pankaj Shukla, Advocate, holding brief o thre

\ : Sampurna Nand Shukla, learned counsel for
opposite parties no. 3 & 4.

HABAD

Instant writ petition has been filed seeking the
following reliefs :-

W
T ALLA

“(1) Issue a writ, order or direction in the nature of
mandamus commanding the opp. parties to grant the post
retiral benefits including, Gratuity. arrears and others
consequential service benefits in compliace of report da(ed
22.02.2023 uploaded by the opp. party no. 3, i.e. Executive
Officer, Nagar Palika Parishad, Belha, District Pratapgarh,
which is contained as annexure No. 4 to this writ petition,

-
——

HIGH COURT OF JuDICATURE A

(i) Issue a writ, order or direction in the nature of
mandamus commanding to the opp. party to make
payment of post retiral benefit with interest of market rate
from the date of retirement till date of actual payment to

the petitioner.

(i) Issue a writ, order or direction in the nature of
mandamus commanding to the opp. party no. 3 to take the
necessary decision on the pending representation dated
20.08.2022, regarding the payment of post retiral benefits
:ncludmg.‘Gratu:‘ty. and others consequential benefits, due
arrears with interest of market rate tifl the date of e;ctual
date of payment, which contained as annexure No. 2 to

this writ petition

(iv) Issue any other writ, or ] i 1 j
} Hpn'ble Court may deemo gfr aonrdd:;fggg? :/:t;g; tthi;s
t circumstances of the case in favo the petitioner." ¢
After arguing at some length,
appearing for the petitioner s
Interest of justice would be g
Hon'ble Court may be pleas

learned counse|
ubmits that the
ub-served, if this
ed to direct the
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Opposite party no. 3 to consider and decide the

representation of the petitioner dated 20-08-2022,
Within stipulated

period of time, as may be fixed
by this court.

Learned counsels appearing for the opposite

parties have no objection to the contention
aforesaid.

In view of the above and without entering into the
merits of the case, the opposite party no. 3 is
hereby directed to consider and decide the
representation of the petitioner dated 20-08-2022,
within period of eight weeks from the datq a
certified copy of this order is produced before him,
if it is available with the authority concerned.

With the aforesaid observations, the writ petition is
disposed of.

Order Date :- 14.5.2024
AKS

Authenticated Copy

3
oAkt 80N
sectio{&{z

MOMputengeq Conying Cenire
Ut Lucknae, Bench
Lucknow
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Case :- WRIT. A No. - 1096 of 2024

Petitioner :- Shitala Prasad Singh

II)Scslmndem i= State Of U.P. Thru. Addl. Chief Secy. Urban Development
eptt. Lko. And 3 Others

Counsel for Petitioner :- Anup Kumar Mishra :
Counsel for Respondent :- C.S.C.,Sampurna Nand Shukla —

Hon'ble Manish Mathur.l,

Heard learned counsel for petitloner, learned State Counsel
appearing on behalf of opposite parties 1 and 2 and Mr
Sampurna Nand Shukla learned counsel for opposite parties 3
and 4,

Petition has been flled seeking a direction O the opposite
parties for expeditious payment of all retrial benefits due t0
petitioner along with arrears of salary and arrears of pension

along with interest.

For the aforesaid grievance, the petitioner has already submit‘ted
a representation but seeks liberty to file a fresh representation
before the authority concerned.

Considering innocuous prayer being made by learned counsel
for the petitioner and without entering into the merits of the
case petitioner is granted liberty to file a fresh representation
before opposite party Na. 4 i.e, Executive Officer, Nagar Palika
Parishad, Belha, Pratapgarh. In case such a representation is
filed, the same shall be decided within period of six weeks
from the date a certified copy of this order is produced before
the said authority. He shall also take into account the delay in

payment and shall pass appropriate orders with regard to
interest payable to petitioner as well.

With the aforesaid directions, the writ petition stands disposed

of.
Order Date :- 15.2.2024 *
prabhat Vo
Authrntc atad Copy . | ; ot 3
° 3
e /Y ' ' '
AN -
/x-:‘.ns!%v\. o - ' 1
Computnizes] Cogiy ooy Gty ‘ '
Fleon Couel, Lugkne o , . g
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